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Eligibility criteria to hold a diplo.
matic Passporg

2089. SHRI K. M. KHAN. Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

ta) whether Governmen( are aware that
Pakistan has purchased some submarines
from Sweden under soms objectionable
agreement;

(b) if so, the detajls thercoi;

(c) whether such purchases will escalate
the tenmsion in the sub-Continent especi-
ally between the two countries;

(d) if so, details thereof;

te) whether Government have lodged
their proteses with Sweden against such
a sale; and

(f) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SALMAN XKHURSHEED):
(a) and (b) Government are aware of
efforts by Pakistan to acqlire submarines
from varjous countrics, including Sweden
to augmeng its mava] strength, However,
according to information available, no
dea) has been finalised so far,

(¢) to (f) Our concerng about any arms
sale to Pakistan disproportionate tc
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Pakistan’s legitimate needs have been
conveyed to all concerned including the
Swedish Government, Government con-
stantly monitor all developments having
a bearing on India’s security and take
al] necessary measures to safeguard it.

Protection of the Interests of Indian
Exporters in Bareclona

2090. SHRI GHUFRAN AZAM: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether it is a fac; that the conm-
sulate General of India in Barcelona,
Spain has been unable to piotect the
interests of Indian exporters evem om re-
presentations from the Indian parties
from the business on-slaughts let loose by
some¢ Spanish business commumity;

(b) whether the representations from
the Indian exporters have not been at-
tended (0 even by the office of Consulate
General of Indja in Spain despite repeated
requests;

(¢) if so, the details thereof; and

(1) what further action ig being pro-
posed to take up the issue with his
counterpart 1a Spanish  Govcrnment in
order that bilateral trade agreements bet-
ween the two countries may not have ad-
verse effects on  Indian economy and
export business?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SALMAN KHURSHEED)®
{a) We do not have 5 consulate General
in Barcelona, We have an Honorary Con-
sul Genera] who egsentially looks after
consular matters. Matters related to trade
between India and Spain are handled by
our Embassy in Madrid.

(b)Y and (¢) Querics and representations
received from Indian businessmen by our
Honorary Consul General in Barcelona are
redirected to our Embagsy in Madrid
which looks into them promptly with a
view to helping Indian exporters.

(d) Disputes of a commerical mature
are essentially for the parties concerned
to resolve directly between themselves.
However, whenever such disputes are
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brought to the attention of our Embassy
in Madrid, it invariably takes appro-
priate action to try and facilitate an
amicable settlement by contacting the
concerned parties and Chambers of Com-
merce in Spain.

US Dual Policy in Arms Dealing

2091. SHRI ANANT RAM JAISWAL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state;

(2) whether attention of Government
has been drawn to the news appearing in
‘Dainik Jagaran’ dated 16th July, 1994
regarding US dual policy in arms dealing;
and

(b) if so, what is the reaction of Gov-
ernment with regard thereto and the
stand taken/likely to be taken by Gove-
rament in this matter9

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA): (a) Yes, Sir.

(b) Government policies with respect
to procurement of arms are determined by
national sccurity  considerations and
factors such as cost, performance ete. It
would not be in the interest of natiomal
security to comment on details of arran-
gements that have been or are being
worked out in this regard.

Eligibility Criteria to
Passport

Hold Diplomatic

2092. SHRI SURINDER KUMAR
SINGLA:

DR. SHRIKANT RAMCHAN-
DRA JICHKAR:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state;

(a) what are the immunities and faci-
litieg available to holders of Indian Dip-
lomatic Passports;

(b) who is entitled to holg a Djplo-
matic Passport;



